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IN THE —CENTRAL;ADMINISTRATIV-E TRIBUNAL : HYDERABAD BENCH .

| AT HYDERABAD
E.2 24

‘ Dt, of Decision_ :_20- 11_9]

Mohd. Abdul Ayub ..'Applicant.

Ve

1. The General Manager,
Crdinance Factecry Preject,
Min.of Defencé, Govt., of Indaa,
PO @ Yeddumailaram,.Medak Pistrict.

2. The Revenue Divisional Officer. .
Sapgareody, Vedak Di°trict .. Respendents,

i

!

: Mr.M.C.Adimurthy

Counsel for‘thefapplicant

Ceunsel fcr thé}respondents ¢ Mr.N.R.Devaraj, Sr.CGSC. for R~1

: Mr.P.Naveen Rag, for R-2,
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CORAM:
THE HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN.)

THE HON'BLE SHR? B.S.JAI PARAMESHWAR : MEMBER (JuDL.)
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- ORAL CRDER (PER HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN.)
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CRDER

Heard Mr.M.C.Adimurthy, learned counsel for the
applicant and MréN.R.Devaraj, learned counsel for R-1 and Mr.Phaneraj
for Mr.P.Naveen éao{ learned counsel for Rh2, é
2. ' Tﬁis OA is filed for a declarstien that the action of
the R~1 in stating that the applicant is not an Land Displaced person
candidate in proéeedings No.OQZBﬁ/ADMIN/OFPM/gf dated 6-10-97, and in
not inviting the applicant who is at S1.Neo.71 in the list, and invitin;
other caﬁdidates i.e., K.Brambachary who is at S1l.No.72 to appear fog
interview for unskilled post under R-1 sechdule to be held on 25-11-9b
is illegal, arbiﬁrary and violative of Articles 14, 16 and 21 of the |

Constitution of india and for a further direction to the respondents
to call for the ;pplicant also for interview to be held 6n 25-11-97 I
for the post of %abeurer (un-skilled).

3. Thé appliqant submits that his name is in the first
list of land losérs queta st the S1.No.71 and his name has been

spernsored by the empleyment exchange for the post of un-skilled laboug

and hence he sheuld have been called for the interview to be held on
f

25-11-927, He further submits that his junior Mr.K.Bramhachary in the

above said list i.e., at S1.No.72 has been called for the interview ﬁor

the abecve said postx and refusing to call him for the post is irreguﬂar;

4. This OA is similar to 0A,1541/97 decided on 18-11-97,
Hence, we fcllow the direction given inégga:nd direct as follows:i=-
fhe respondents shall permit the applicant to appear
for the intervieé of un-gkilled labourer secheduied to be held on
25-11-1997 if - f |
l)fﬁis name figures st S1l.No.71, as claimed, in thé Co
J :

Ist list of landilosers‘ Guota and his junior in the list viz,,

1
Mr.R.Bramhachary , has been called fcr the interview and his name has

béen sponsored b§ the empleyment exchange; and
: :
]

:¥ﬂf, ; : o (}L/<,,, a3 |

e




-

-3

2) The respondents ere otherwise satisfied about the
“applicant's eligﬂbility and entitlement on the basis of decuments

stated to have bﬁen produced by him on 15-16-97,

\ ,
5. Thﬁ applicant shall be free to reagitate his grievance
"in case he’happeﬁs to be aggrieved by the final Gecisien of the
|

regpondenfs. The same, 1f brought before this Court, will be @ealt

1
i

on merits.

. 6. Thé OA is disposed of as above at the admission stage
' \

isself, No costs.
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 IMBEMBER(JUDL. ) : MEMBER ( ADMN. )
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Tpbictated in the Open Court) EBJSEINA“—_“
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A ‘ Dated : The 20th Nov., 1997,
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Copy Etoi=

1:} The Genzral Ménager, Ordinanca Factory ?ragest! M;ngof Dafonce,
Govt. of India, PO: Yeddumailaram, Medak District.

2. The Revenue Divisignal 0Officar, Sangareddy, Medak District.
3. GCne copy to Mr. M.C.Ad@murtiy, Advocate, CAT., Hyds

4. DOne copy to M . N;ﬂf-Devaraj, Sf;CGSC;, R=1, CAT., Hyd.
5. One co%y to Mr. P.Havaen Rao, Advocate, for Re24, CATe, Hyde
6.. One copy to U:R:(A); CAT., Hyds

7. One dupbicabe.
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Dismissyd Fpr Default T'
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No .order & to costs, -
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